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2. The issue arises from denial of benefit of notification no.
203/1992 dated 19" May 1992 consequent upon simultaneous
availment of MODVAT credit by the importer of duties paid on the

goods.

3. It is seen from the order no. A/910/14/CSTB/C-I dated 16"
June 2014 of the Tribunal disposing off appeal no. C/88250/2013
against order-in-original no. 75/2013/CAC/CC(E)/YG/GR.VI dated
30™ May 2013 of Commissioner of Customs (Export), Mumbai, that
the appeal of M/s Hemraj Exports Pvt Ltd against the demand
consequent upon the same finding has been set aside to allow the
appeal. Consequently nothing remains in the appeal of Revenue and

the same is now dismissed.

(Dictated and Pronounced in Open Court)

(AJAY SHARMA) (CJ MATHEW)
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